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| HI_' FPrincipal Secretury/Secretury,

In miy review meeking on court coges of some major dq:lumua:uts o
26th Seplember, 2007, i was quite- disconceriing (o aoe thi in & Narge
number of cases replies have not been filed and court orders bave not been
acted upan. It wis further distressing o leamn that my earlier LLO. Note of
evien numbey duted 12:7 2007, 10 the Principal Secretaries/Seciciarias of 19
litigation majorhas not yet been replied. A3 you are fully mware; o number
of circulars have already been assued stressing the imporance of filing
reply 10 time and complying with the orders: of the Supreme CGourl &n0d

5 8 High Court without delay. 1 would like 1o draw your stiention on the
o importoncs Gfr:vm'w:ng the states of courl cases on a monthly hasis so
?',.r' thal prompt 4eiion i3-ensured.

Pleuse review the pending: Supreme Courl and High Count cases
every manth with s on pending court orders and contenipt noticss. Age
wise analysis of pendency of orders not complied with in three catepories
I viz, (i) Mumber of cases falling under theee mionths durstion: of arder (i)
i Cases fulling in 3 10 6 months duration of court order and {iii} Cases

* exceeding & months duration 0F court order should be undertaien with
focios on tai:ing'ﬂ!p'&ciprim:-aciion at the carliest.

E! 2 Ammﬂymmﬂhmwmahnmmnsmﬁymmmn

M Principal Secretary, Justice, Justice Depunment would consolidate the

1] = reports and put up the comparstive statement (o me.
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Hame of the Departiment ;
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